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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN): I 
cannot allow it. I am sorry. 

SHRI   RAM   AWADHESH   SINGH:** 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): No. I am sorry. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): You have already 
taken seven minutes. You cannot speak in 
between every speaker. 

SHRI RAM AWADHESH    SINGH: 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): You can speak 
tomorrow. 

SHRI RAM AWADHESH SINGH:** 

 

SHRI RAM AWADHESH SINGH:** 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): No. what are saying 
is without my pemission. It will not go on record. 
It is over. I am sorry. There has to be some order. 
I cannot allow you to speak in between every 
speaker on the same issue. I have allowed you for 
seven minutes, which is more than the time 
allowed in the Special Mentions. You have 
spoken the most. I cannot allow you any more. I 
am sorry. Shrimati Satya Bahin, you please speak 
from there. 

THE   CONSTITUTION   (SCHEDULED 
TRIBES)ORDER (AMENDMENT) BILE, 1991—

Could. 

 

**Not recorded. 
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SHR1 NARAYAN KAR (Tripura): Madam 
Vice-Chairpeson, I thank you for giving me 
an opportunity to speak on this Bill. I am 
going to speak in Bengali. 

*SHRI NARAYAN KAR (Tripura): 
Madam, I rise to support the Bill which seeks 
to include certain tribal communities in the 
list of Scheduled Tribes. Some Membes here 
have demanded the inclusion of certain tribes 
from Karnataka in the list of Scheduled 
Tribes. My party and myself support that 
demand. 

The Hon. Minister has said in the Statement 
of Objects and Reasons that the State 
Government of Jammu and Kashmir had been 
making demands for a long time for the 
inclusion of these four tribal communities, as 
mentioned in the Bill. But the Central 
Government has accepted their demand after a 
long time. It is not the question of four tribal 
communities of Jammu and Kashmir alone. 
We have many tribal Communities in 
Maharashtra, Madhya Pradesh and Orissa who 
have not yet found a place in the list of 
Scheduled Tribes even after forty five years of 
independence. As a result, they have been de-
prived, of various benefits conferred upon 
them under the Constitution. We feel that such 
tribals of the said States should !so be 
included in the list of Scheduled Tribes so. 
that they can also enjoy the various, benefits 
like other tribals in the Country, 

Madam, it is not the question of conferring 
economic benefits alone upon the tribals. We 
shall have to see that their languages, 
education and cultures are protected properly. 
We have noticed that the languages of many 
tribal -communities living in our country have 
not been developed fully. Their cultures also 
have not been developed fully. Consequently, 
the cultures of such tribals are almost on the 
point of extinction. Naturally, the tribals have 
be- 

*English  translation     of   the    original     
speech   delivered   in   Bengali. 



 

[Shri Narayan Kar] come very much 
concerned with the preservation of their 
culture. We find serious discontent among the 
tribals on account of this. The Imperialist 
Powers and Secessionist forces are taking 
advantage of this kind of discontent among 
the tribals. 

 I come from the North Eastern Region. There 
the tribals have discontent due to non-
preservation of their languages and cultures. 
The Imperialist Powers are taking advantage 
of their discontent and inciting them to scede 
from India. For such secessionist tendencies 
among the tribals the policy of the 
Government of India on tribals is responsible. 
On the basis of that policy it has not been 
possible so far to develop the languages and 
cultures of the tribals in India. 

The tribals are unable to enjoy the 
protection that has been given to them under 
the Constitution. Consequently, tribals have 
started demanding Autonomous Councils. My 
party feels that the traibals should be 
conceded Autonomous Councils so that they 
can preserve their languages, cultures and 
their ancient civilisations. My party further 
feels that such an autonomy to the tribals is 
not outside the frame-work of the Constitution 
of India. But the tribals have been deprived of 
their legitimate rights due to forty-five years' 
mis-rule of Congress Government at the 
Centre. As a result, the Imperialist Powers and 
sce-ssionist forces are taking full advantage of 
the growing discontent among tribals in our 
country. In certain States Naxalities are also 
taking advantage of such a discontent among 
the tribals. 

Our Home Minister had a meeting with the 
Chief Ministers of certain States the day 
before yesterday in order to find out ways and 
means to curb the activities of the Naxalites. 
We do not think that the activities of 
Naxalities can be curved! through Military 
force or Police Force. We can pacify the 
tribals only by conceding their legitimate 
demands. Tribals are justified in rising in 
discontent if they find that their communities 
are on the point of extinction. 

Madam, the tribal problem is very acute in 
Tripura. In this old tribal Princely State due to 
the influx of refugees from East Pakistan the 
tribals are now 28 per cent of the total 
population there. The influx of refugees is still 
on from present Bangladesh not only in 
Tripura but also in other parts of North 
Eastern Region. 

It is known to all the Members in this House 
that the Communist Party (Marxists) 
government established Autonomous District 
Council for the tribals in Tripura. The 
refugees are entering those areas also which 
are under the jurisdiction of the Autonomous 
District Council. The main object behind the 
movement of refugees in those areas is to turn 
the tribals into minorities in their own areas 
and such a movement has been possible due to 
the policy of the present Congress 
Government  there. 

Madam, when we were struggling for the 
rights of the tribals in Tripura, the Congress 
Party in Tripura and its the then president 
were opposed to the establishment of 
Autonomous District Council in that State. 
The said President of the Congress Party 
wanted the non-tribals to send him to the Lok 
Sabha so that he can move an amendment to 
repeal the Sixth and Seventh  Schedules to the 
Constitution. It is our misfortune that we are 
still following a policy which does not 
safeguard the interests of the tribals. 

I demand that Inner Line Permit should be 
introduced in Tripura. The Tripura Legislative 
Assembly has accepted this demand by 
passing a Resolution unanimously. If the Hon. 
Minister is sympathetic to the cause of tribals, 
he should accept this demand of introducing 
Inner Line Permit in Tripura. This Inner Line 
Permit is in operation in other States of the 
North Eastern Region to safeguard the 
interests of tribals there. 

The tribals of the North Eastern Region 
cannot be pacified by mere tall promises 
made through media like T.V., Radio and the 
Press at the time of elections. If the Hon. 
Minister has    an iota of sym- 
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pathy for the tribals, he should see to it 
that tribals are conceded minimum autonomy 
in their own affairs. He should also see to it 
that tribals are given full opportunities to 
develop their languages and cultures. With 
these words, I conclude.   Thank you. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Shri Pra-gada 
Kotaiah. Not present. Shri G. Y. Krishnan.   
You have two minutes. 

SHRI G. Y. KRISHNAN (Kamataka): I 
would try to conclude within a minute. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please be brief. 

SHRI G. Y. KRISHNAN: Madam, this a 
welcome move by the Government and the hon. 
Minister to introduce this Bill. This Bill is based 
on the ordinance issued earlier. In the 
ordinance, few communities had been left out. 
Perhaps the reason for that was that a 
consolidated Bill would be brought before the 
Parliament including all those communities 
which were equally distressed and backward. 
With that intention, they might have been 
dropped. Among many others, the four 
important communities to be included in the 
comprehensive Bill are Nayaka Nayakada, 
Beda and Besta of ' Karnataka as per the 
ordinance issued earlier. While the Government 
has taken a good step by bringing this Bill, we 
are sure that the Government will also take 
steps to include several other communities 
which have been equally backward. All such 
communities should be included according to 
the recommendations of the State Governments. 
I urge through you, Madam, that a 
comprehensive Bill including all such 
communities should be brought before 
Parliament and passed. Thank you, Madam. 

 

 

 



 

*SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): Madam, Vice-
Chairman, I thank the hon'ble Minister for 
bringing this Constitution order amendment 
Bill which seeks to include four more tribes, 
namely, Gujjar, Bakarwal, Gaddi and Sippi to 
the list of Scheduled Tribes in relation to the 
State of Jammu and Kashmir. The 
Government does not stand to loose anything 
because of this, rather the neglected tribes will 
be benefited. But I request the minister not to 
reduce the percentage of reservation. He 
should use his good offices to increase it. 

I wish to inform the minister that there are a 
large number of such castes and tribes which 
are yet to be included in the respective lists. 
Even in cases of castes and tribes which are 
already in the lists, their rights are denied for 
reasons unknown. For example, there is a 
tribe known as 'Kaatunaicken' in South Arcot 
and North Arcot districts of Tamilnadu. This 
tribe is very much in the list and some people 
of this tribe are employed as well. But of late, 
the Revenue officials have been harassing the 
people Of this tribe in both these districts 
refusing to give them necessary certificates. 
The officials are so cruel that they would not 
let the neglected people enjoy the benefit of 
reservation guaranteed by this august House. 

Madam, it is a pity that we are not able to 
enforce the law passed by Parliament. In 
South Arcot district of Tamilnadu, if people of 
'Kaatunaicken' tribe approach the officials for 
'Caste Cetri-ficate' they axe denied and the 
officials tell them that the tribe is living only 
in North Arcot district. But Madam, when the 
people of Kaatunaicken tribe of North Arcot 
district approach the officials of North Arcot 
district, they   are told   that 

*English translation of the original speech 
delivered in Tamil. 

this tribe lives only in South Arcot district. 
Therefore, I request the minister to take up 
this matter with the State Government to see 
that they get their rights enshrined in the 
Constitution. It should be our endeavour to 
see that the oppressed people of the society 
get their due. I hope the hon'ble minister will 
take note of my points. 

I  thank  the chair for giving the  this 
opportunity to speak on this Bill. 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): Madam, I thank you 
very much for having called my name. Since 
the matter refers to my State, I would like to 
make some submissions. At the outset, I 
would submit that it is a fact writ large on the 
record of the State that the State Government 
had repeatedly recommended not only Gujjars, 
Bakarwals, Gaddis and Sippis, but also, as Mr. 
Mathur has said, the Panaris. But to add to the 
information of Mr. Mathur and to the hon. 
House, I would say title Argons of Ladakh 
were also recommended. Now that remains in 
the basted kamoshi or what you say it 
remained unattended for years together at the 
Centre, with the result that those tribes 
suffered a lot and their economic condition 
further deteriorated. It goes ultimately to the 
credit of Mr. Chandra Shekhar who for the 
first time at least recognised four of these 
tribes, i.e., the Bakarwals, the Gujjars, the 
Gaddies and the Sippis. These tribes are no 
doubt there and he rightly recognised them as 
Scheduled Tribes, but the unfortunate thing is 
that there is no criterion the basis on which the 
former Government left out the other tribes 
which were also recommended, that is to say, 
the Pahari-speaking tribes and the Argons. It 
was expected of the present Government with 
greater wisdom, with greater understanding, to 
be able to set the wrong right and bring the 
present Bill not only to ditto what Mr. 
Chandra Shekhar rightly did, but also    to    
remove    the    defect     which 
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has come into being, excluding the Pahari-
speaking people and also the Argons from 
this list. There was no reason before this 
Government not to do it when the 
recommendation was a joint recommendation 
and was made by the Government of Jammu 
and Kashmir by a Cabinet decision of 8th 
August, 1989— decision No. 159. It reads as 
follows; 

"The Cabinet discussed the notes submitted 
by the two hon. Minis-ters, Shri Handoo and 
Mirza Abdul Rashid, after their visit to Delhi 
in pursuance of Cabinet Decision No. 155, 
dated 31st July, 1989. After full discussion 
the Cabinet decided to recommend to the 
Government of India the inclusion of tribes 
proposed by the Registrar-General of India 
with the addition of 'Argons' tribes. The 
Cabinet also decided to recommend to the 
Government of India that in addition to 
above, seven other groups, namely, Paharis, 
Gujjars, Bakarwals, Gaddis, Sippis, Bazi-
gars and Sansis, should also be notified as 
Scheduled Tribes." 

So the recommendation has been bal-
kanised, has been bifurcated by the| ex-
Government. I would request Mr. Kesari to be 
kind enough to go through the records and do 
justice to us by including those tribes which 
were definitely recommended but have not 
brought on the list. That is a mistake which 
they had committed but I welcome this Bill in 
so far as it has included or recognised the 
Gujjars, Bakarwals, Gaddis and Sippis and I 
have to request the hon. Minister that he may 
kindly make a provision within this session so 
as to recognise the remaining tribes also as 
said by Mr. Mathur and rightly so, that they 
are a people living on the mountains, on the 
Line of Actual Control, dividing the two parts 
of Kashmir. Their is an intermixed population. 
It is not as if Gujjars live here in this 
particular village, Sippis live in that village, 
Gaddis live in that and Paharis live in another 
village. It is not like that. This is an 
intermixed population, their way of life is the 
same, their culture is the same and they have 
the same   difficulties   and 

the same economic conditions. In a village if 
there are five Gujjars, two Bakarwals, three 
Paharis and some Argons, their problems are 
the same. 

So under the circumstances there appears to 
be no justification on that ground to exclude 
some families from the same village living in 
the same economic conditions. For God's sake 
do justice and bring it in the very Session so 
that this injustice is undone. Otherwise we are 
sending a very wrong message and we are not 
only balkanising the population but we are 
creating friction amongst them On this ground 
also we will be forcing people to take to 
agitational ways which we can ill afford in the 
present circumstances in Kashmir. Our efforts 
should be to lessen the divergencies, to lessen 
the differences and lessen the causes of 
alienation of the people. If we continue in this 
manner we will be increasing these things 
which will not be in the national interest. 
Therefore, I most humbly submit that Mr. 
Mathur's request, Mr. Nara-yan's submission 
and my humble submission may kindly be 
accepted and the recommendations made 
recently by the Go-ernment of Jammu and 
Kashmir after due consideration that Gujjars, 
Bakarwals, Sippis, Gaddis, Pahadi speaking 
people and Argons should also be included 
may be accepted. I have full faith that the 
hon'ble Minister will take this into con-
sideration and do justice to these people. I 
have an amendment which I will bring up at 
the appropriate time. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please con-
clude in two minutes because you are the 
single Member from your party. No time is 
allotted to you either. So please conclude   in 
two   minutes... (Interruptions)... 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): ...because the 
Minister has to reply now. 
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adjourning for lunch and you will not be 
allowed to continue. I am calling the next 
Member,   Dr.   Faguni  Ram. 

The House then adjourned for lunch at 
thirty minutes past one of the clock. 

The  House  reassembled  after  lunch  at 
thirty-three minutes past two of the clock, 

The Vice-Chairman (Prof. Chandresh P. 
Thakur): in the Chair. 

THE VICE-CHAIRMAN    (SHRIMATI 
JAYANTHI NATARAJAN):     We     are 

I am going to adjourn. 



 



 



 

 



 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR); The question 
is: 

"That the Bill to provide for the inclusion of 
certain tribes in the list of Scheduled Tribes 
specified in relation to the State of Jammu 
and Kashmir, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): We shall now 
take up clause-by-clause consideration of the 
Bill. In Clause 2, there is one amendment by 
Shri Salaria. Are you withdrawing it? 

SHRI SHABBIR AHMAD SALARIA; I 
am making a submission. 

THE VICE-CHAIRMAN (PROF, 
CHANDRESH P. THAKUR): Are you 
withdrawing it? 

SHRI SHABBIR AHMAD SALARIA; I 
would make a submission after what the hon. 
Minister has said and that will not necessitate 
your question. Sir, the hon. Minister, in his 
statement, said that this is not the end of the 
matter and that he would consider those who 
are left out but have been recommended by 
the State Government and bring up their cases 
for being considered by Parliament. The only 
thing I would submit in this regard is that the 
Government of Jammu and Kashmir 

had recommended Paharis and Argons also 
and the erstwhile Government of Mr. Chandra 
Shekhar issued an Ordinance leaving these 
two. . . 

THE VICE-CHAIRMAN PROF. 
CHANDRESH P. THAKUR); You have 
already submitted it. 

SHRI SHABBIR AHMAD SALARIA: 
This is with regard to my amendment. At 
present we are faced with a situation 
where these have been left out for no 
reason and the hon. Minister says that he 
is handicapped because he has to receive 
certain reports.  

I have all faith in him and I hope that he 
will do it, and do it within this session.  I do 
not move my amendment. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR); The question 
is: 

"That clause 2 stand part of the Bill." The 
motion was adopted. 

Clause 2 was added to the Bill. 

Clauses 3 and 4 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI  SITARAM KESRI;   I  move: 

"That the Bill be passed. 

The   question   was  proposed. 
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STATEMENT (S) BY MINISTER  (s)— 
RAIL ACCIDENT AT SONIK STATION 
OF LUCKNOW DIVISION ON 4-8-1991 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): Sir, With profound regret, I 
apprise the House of an unfortunate accident 
involving 1144 Chhapra-Gwalior Mail and a 
Military Special that occurred at Sonik station 
on the Kanpur-Lucknow Broad Gauge Single 
Line Section of Northern Railway at about 
8.00 hours on 4.8.1991. 

The Military Special from Kanpur was 
received on the Loop Line at Sonik Station at 
about 07.55 hours and  shortly thereafter 1144 
Chhapra-Gwalior Mail from the opposite 
direction came on to the occupied line and 
collided head-on with the Military Special 
resulting in the derailment of the train engine 
and three wagons next to the engine of the 
Military Special and the first two coaches of 
1144 Chhapra-Gwalior Mail. Prima-facie, the 
collision occurred due to the driver of 1144 
Chhapra-Gwalior Mail, overshooting the 
reception signals. As a result of the accident, 9 
person lost their lives and 28 persons   
sustained   injuries. 

Immediately on receipt of information 
about the accident, the Divisional Railway 
Manager, Lucknow, along with a medical 
team and divisional officers rushed to the site 
by road. Medical Vans from Lucknow and 
Kanpur with doctors were also rushed to the 
site. The General Manager, Northern Railway 
alongwith heads of departments also 
proceeded to the site to oversee the resoue and 
relief arrangements. 

I proceeded to the site by a Special Air 
Force plane at 12.30 hours alongwith senior 
officers of the Railway Board and Northern 
Railway. I visited the injured who were 
admitted in the hospitals at Unnao and 
Lucknow. 

Now, the question is That the 

Bill be passed." 

The motion was adopted. 


